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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 646 OF 2025

IN THE MATTER OF:

RUPESH KUMAR & ORS
VERSUS

STATE OF UTTAR PRADESH & ORS. ... RESPONDENT(s)

REPLY AFFIDAVIT OF DISTRICT MAGISTRATE MEERUT, IN
COMPLIANCE OF ORDER DATED 23.12.2025 PASSED BY

THIS HON'BLE TRIBUNAL PP R' g
€8 X} N
Jy" ’%’“ N | 208

[ [ frraBTED \::E; |
The Respondent No. 2 herein states as under: | 3/ ; e AU
P Ne'r,_\_ﬁml." L

MOST RESPECTFULLY SHOWETH: IV

\ ‘ ‘ ._\- E

IAL

I, Dr. Vijay Kumar Singh aged about 54 years,§/oLateShr|
Parmanand Singh presently posted as District Magistrate - Meerut,
the deponent, do hereby solemnly state and affirm as under:-

1 That I am the above-mentioned officer of answering

=

] “’"‘-‘-‘\Raspondent No. 2 and is duly competent to file the present

r‘Fpl\{ affidavit. That the Deponent is well conversant with the

facts and the circumstance of the instant case and is

'-{_.-.ct)mpetent to swear this affidavit.

2. That the Deponent has read and understood the contents of

the present reply affidavit. The averments made in the

="~ "Omginal Application, which are not specifically admitted
7 Notarial Rog
(¢ Entry No.- Q(I.e.ﬂr :

\I:;_D?fe... 2.0}[ /
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hereunder must be considered to have been denied by the

Deponent.

3. That the contents of the present reply affidavit have been
drafted by my counsel on my instructions and the contents of
the same are true to my knowledge and nothing material has

been concealed there from.

4. That the Deponent is posted as District Magistrate- Meerut,
since 18.01.2025 and is swearing this affidavit in his official

capacity.

5. That this Hon’ble Tribunal vide its order dated 23.12.2025 was
pleased to issue the following directions: -

..... 6 In view of the averments in the application,
we consider it appropriate to have response of (1)
State of Uttar Pradesh through Principal Secretary,
Environment, Forest and Climate Change,
.. Government of U.P. (2) District Magistrate, Meerut
f State Wetland Authority, (4) District Wetland
CQMmittee, (5) Divisional Forest Officer, Meerut
AKIR ( 6) \f.lttar Pradesh Pollution Control Board (UPPCB)
X' il thrpugh Member Secretary who are impleaded as

o respondents No. 1 to 6.......... ~

6. That the present response is being filed in respectful
compliance of the order dated 23.12.2025 passed by this

Hon'ble Tribunal, in this present Original Application.

/P
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7. That the instant Original Application has been filed by the
applicants alleging encroachments and raising of illegal
constructions on pond situated within the area of Nagar
Panchayat, Karnawal, District Meerut.

8. That the aforesaid pond is situated on the land of Nagar
Panchayat Tehsil Sardana, District Meerut on khasra no.199

admeasuring 5.2607 hectares.

9. That in compliance of order dated 04.02.2026 passed by this
Hon’ble Tribunal the deponent herein vide his office letter
no.726/LBC-21/Misc/NP  Karnawal/NGT/2025-2026 dated
07.03.2026 directed the Executive Officer Nagar Panchayat
Tehsil Sardhana, District Meerut to submit a factual report
with regards to marking of the pond, geo tag, UID Number,
list of drains discharging in the pond and the quantity of

effluents, status of removal of encroachments and

= _ .. praceedings under section 67 of the U P Revenue Code and
_g\tat;tgs‘*;i)f plantation alongside the pond. A copy of letter dated
! i 070‘32 26 is annexed herewith and marked as Annexure

.’j‘

R?i . ,j

10. That the Executive Officer Nagar Panchayat Tehsil
Sardhana, District Meerut vide his office letter no.407/ N P/
Karnawal/2025-2026 dated 13.03.2026 submitted his report

and informed that the plastic waste floating in the pond has

j/
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been removed and cleaned. It has been further informed that
only domestic effluent from the households is being
discharged which will be treated by constructing 1.57 MLD
used water management/STP Plant, DPR of which has been
submitted to the State Government for obtaining necessary
funds. No industrial effluent is being discharged. At present
no concrete or debris material is found in or near the pond.
Further proceedings for removal of encroachments under
Section 67 of the U.P. Revenue Code have been initiated and
are presently pending details of which are enclosed with the
report dated 13.03.2026 submitted by the Executive Officer
Nagar Panchayat Tehsil Sardhana, District Meerut. A copy of

report dated 13.03.2026 is annexed herewith and marked as

’ﬁAnnexure R-2.

”/égj _‘"\\\

’1 4 s ’T‘: :‘:"‘r = "?ﬁé‘b

k7 oty O'} af the deponent most respectfully submits before this
%__;Wﬁle Tribunal that all earnest measures are being

~undertaken to ensure that the ponds are not encroached and

are restored to their original nature.

12. That the present response may be taken on record by

this Hon’ble Tribunal, in the interest of justice.

DEPONENT




Verified a/t / ', on \Sﬁ“mmahat the contents of the

paras 1 téa i of thlS afﬁc{éi/it are true and,;:orrect to the best of

oy kn°W|EdQe NO part Qf !Ns false and nothmg material has been
concealed therefrom. #
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Mame of the town
Distric
Stote
Benic Detoil of the City
a)  Tetal Area of the Project
b} Population {2011}
' ¢  Howehold (2011)
d) FProjeced Population {2026}
e} Projecied Household [2024)
Woaler Demand MLD (2026
Sewage Generation (MLD)
Tolal Length of Sewer Network
a)  ldernal
b} &0 Sewer
Tachnol ay and Methodal g

Propased Plan with Length
a]  RCC Pipe
Technology and Methedalogy
a)  Technical Appraisal of the Project

b} Copudly of Proposed Sewage Treatment Unif
+ Waste Stabllization Pond
it Waste Stabilization Pond
€] Area Reguirement:
i Waste Stabilization Pand
i, Waste Stabilization Pond
Praject Cost

A Construction Civil work {Attached as Annexure)

meant
MNagar Panchayat (NP) Karnawal
Meesrut
Unar Pradesh

3.0 Sq. Km
11463
2511
13989
5382
193 MiD
1.54 miD
4750 Merres
3150 Merres
1600 Meters
Interception & Diversion with Waste Stabilisarion
Pond
Intercepting Sewer with Diversion Weir
14600 meters

The design eriteria outlined In the DPR follow the
guldelines set forth in the CPHEEQ Mamval on
Sewerage and Sewoge Treatment, published by
the Ministry of Urban Development.

1.25 miD
0.32 MDD

4.0 Acres
1.6 Acres

i C C‘_‘; Prepcred by: Aditya Consulfancy & Engineering Services
ik e

{An Empanellsd Consuliant fo RCUES, Lucknow)

e SR
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